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Aoplic ant, Subash Chandra Hota1  an Li) ecnploiee 

of the Oh aanbhatj Sub Post Office in the District of 

EoLançir,has filed thj Oriir4al 	iiCatiori,t/s0 19 of 

the Administrative Tribunals ct, 1985, 

2, 	It is the case of the Ap1icant that since 

he ws qualified in the examination (heli on 09,07,95) 

for the post of Postman/Mail Guard md since he gave 

option to be apooir:ted/,romoted any-where in Orissa 

Postal Circle, a direction be issutd to the esondents 

to aooint/,romote him to the said ost, 

In this case,the Respondents have filed a 

counter contesting the Case of the Applicant, 

Je have heard learned counsel aopearirig 

for beth sjes and oerused the materials ;1aced on 

record, 

It is seen that this 13erh of the Triaunal, 

while adjuO.Ricaiting a similar matte,1(f lied by one 

Ski.Krishria Chandra I3ihar in O,A.No.8$/200i)ecjded 

on 06.02.2004,helJ that the said apoliction has no 

merit.However,jt was directed in that rse that if 

the Anmiic ant is found el bible to aooear in future 

selection test,it will be open for the Applicant to 

comoete .:Ith other canriiiates and,if he is 1:ound 

successful,tne esoondents shall ..onsie.er  his case in 

accordance with law, 
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6. 	e firi in this cse,there are no reason 

to iffer from the view already rendered by this 

Tribunal in the case of $h.Krishna Chandra Bibhar 

(sur) t1ecided on 0602,2004 and in that view of 

the mtterwe fine no merit in this Original Applj-

cation ani the srne is accor.ing1v iisosei. of. 

70 	iiweverqe mike it clear that in the 

event the Applicant is found eligible to appear in 

future selection test,it will e open for him to 

cornete with other -andidates and,if he is found 

successful,then the Resoonients shall consider his 

case in accordiance jth laws  
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